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The question was put gnd the motion
was adopted,

SHRIMATI BIJOYA CHAKRAVAR-
TY: Sir, I introduce the Bill.

CONSTITUTION .(AMENDMENT)
BILY, 1990

(insertion of new anficley 38A)

SHRIMATI BIJOYA CHAKRAVAR-
TY (Assam): Sir, I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion
was adopted,

SHRIMAT] BIJOYA CHAKRAVAR-
TY: Sir, I introduce the Bill,

THE AGRICULTURAL. WORKERS

(MINIMUM WAGES AND WEL.
FARE) BILL, 1986—Contd.
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SHRI MOTURU HANUMANTHA
RAO (Andhrg Pradesh): Mr.
Vice-Chairman, Sir, I -wholeheartedly

support the Bill brought forward by
myy hon. friend, Shri N, E. Balaram.

[The Vice Chairman. (Shri M, A Baby)
in the Chair.]

In fact, the Communist parties have
been there in the Torefront of this
struggle to bring about an all-India
legislation to protect the agiicultural
lab;ovrers in particular, The ques-
toy 1s. 1t has  been Jong over-
due for the Iast forty-three years and
our hon. Member, Dr. Pandey must
fake note of it. He is insisting for
that now. I am very happy to hear
him that way. But the point is that
for forty-three years, there has been
no support for it. The major part of
our labour force comes from the
ru-sl zide and agricultural labourers
cover backward class people, ‘he
S~eduleg Castes and the Sche-
duled Tribes and people {from all
other castes also. So if this legisla-
tion would protect the interests of
all castes and all classes, then it is
urgently needed. In spite of the re-
peated promises made by the previous
Government, it has not been imple-
mented at all. The question is, some
time back, there wag a serious sug-
gestion from the Government of India
and even from the previous Govern-
ment that the State Governments
should see to it that the agricultural
labour was protected and proper le-
gislation like that of Kerala should be
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brought forward by every State, That
was the recommendation made by the
previous Government. But despite
the fact that most of the  States
were ruled by the same party in
power, it was not attended to at all.
Last year also, I was pressing the
Labour Minister to see that the mini-
mum wages are fixed and a Central
legislation is brought forward in this
House. But what the Labour Minis-
ter told us? If I remember correctly,
the Labour Ministers conference was
held and Labouy Ministers from all
the States were brought here and a
conference took place and in that
conference, this question was cdiscus-
sed. Most of the State Labour Minis-
ters were against any immediate
legislation being brought. Why? Be-
-cause they were not at all inlerested
in the down trodden people of our
country, Why should the T abour Mine
isters from the States be cousulted?
It is because it is a State subject and
the Centre had to consult them and
“verify from them  whether all of
“them would be agreeing to it. But
the Labour Ministers coming from
most of the States said, let us defer
“this. So the issue was deferred. Now,
I am happy, after this National Front
Government came into Ppower and
hon. Mr. Paswan ji became the
Labour Minister, he has been repeat-
edly promising to bring aboutl such a
legislation. T am very happy to here
that, but it shoulg be implemented.
That is the question. Though the re-
solution of our House woulg be of re-
commendatory nature to the Central
Government, unless the Labour Min-
ister takes it seriously, he cannoct br-
ing about such a legislation. He should
be rather prompted by this Bill,
which would be passed, no doubt,
unanimously, in this House, to bring
in such a legislation immediately, I
hope that the Labour Minister would
look into it.

Then the question 1s, where the
agricultural labourers are shelterless,
landless, homeless ang they are not
“having any employment for all 365
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days. In a year, they get employment
for only 150 days or so and even to
that extent, proper wages are not
paid. The Central Act had been there
«—the Minimum Wages Ac!---which
was passed in 1948 but the States were
to fix upthe minimum wakes rates

from time to time. They have

not doing it properly at gl
4.00 p.M. And repeatedly, when

the organised labour movc-
ment was pressing for ii, they were,
of course, recommending certain
rates and those rates were there in
the gazette publications, but never
implemented at all. Mostly, they were

not fair rates and even if they were
fair, they were not implemenisd at
all. No committee or establishc: ad-
ministrative power is there for the
implementation of such legislations—
there. So all these defects are to be
taken seriously and then in the com-
ing legislation they have to ve =t-
tended to. In all calamities, the first
casualties would be from the agri-
cultural labour side. I would like to
tell you how it is happeaing. After
the recent cyclone, 1 went 1o g place
where the entire lands were washed
off by sea-water. The harvesteq pad-
dy as well as the heaps were washed
off and the landlords or the rich pea-
sants were all helpless in the matter.
The agricultural labourers who had
come from various districts for har-
vestation had been working there {or -
20 days, 15 days like that and they
had to gather their income, the mini-
mum wages that were available
there. But by the time th2y were col-
lecting their wages. this (yclone came
and uprootegq the peasant himself
and the labourers. So, due to this suf-
fering, they had no income at all
thougn they workeg for 20 to 25 days
in the harvesting season. They had
to go back to their places. with the
help of somebody, without ary in-
come being there at all. So, that is
the state of affairs for zg.icultural
labourers. Mr. Vice-Chairman, 1
would draw your attention to an-
other thing Today, we got a news
hit in “The Hindu’ that g boat cap-
sizeg in the Krishna river. Most of
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ilhe 45 passengers that were there
were migrating to some other places
where there was work. They were
agricultural labourers. Most of them,
28 out of 45 passengers who were
there in the boat, died. So, as I said,
all calamities go against them. They
would be the first victims of all
calamities, whether it is fire, flood or
cyclone. This jis the state of affairs
so far as agricultural labourers are
concerned,

Since such a legislation vould
cover all castes in this caste-ridden
society where every day, some caste
feelingg are roused and bickerings
are developed  the best way of eradi-
cating such things is to see that com-
mon measures like *his are im-
mediately attended to by the Central
Government, So, I woulg like to
appeal to our Labour Minister to at-
tend to it immediately and tc see
that a proper legislation on the
model of the Kerala labour legisla-
tion is brought about here. I would
also like to draw your attention. Mr.
Vice-Chairman, to the fact that where
there is 5 will, there is a way. Since
this will had been there in Kerala
and in West Bengal where the com-
munist movements have been strong.
they could be implementeq there. I
ask my hon, friends—I think I can
address it to the whole Iiouse also—
why similar attention was not paid
in other States where different parti-
es were ruling, particularly the Cong-
ress which was predominantly ruling
all over the country and Lolding
most of the States. So..iInterrup-
tion).

SHR] A. K. ANTONY (Xeiala):
Can you yield for a minute? In Kera-
la, while the Congress and the CPIL
were ruling the State, a Congress
Member was the Labour Minister
who introduced this Bill. De you
know that?

SHRI MOTURU HANUMANTHA
RAO: I am very happy to hear from the
Congress benches such an explanation,
Do you know, my hon. friend, you did
it affer a great pressure from the com-
munist movement and the orranised la-

1=
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bour movement? You have also to de-
pend partly upon the communist
movement, It was perhaps under
compelling circumstances the Con-
gress (I) also supported it. Therefore,
I am happy about this. I also con-
gratulate you to that extent, but the
point iz that the objective situation
should be taken into consideration.
What happtned ihere, why it did not
happen in other States where Con-
gress (I) exclusively was ruling, all
these things are tg be taken into con-
sideration. And I hope thot thig Bill
is going to be passed by all sections
of the House unanimously and I also
hope that the hon, Minister of Lab-
our would seriously attend to it and
bring about a legislation in  this
session itself. Thank you, Sir,

THE VICE-CHAIRMAN (SHRI M.

A. BABBY): Shri Shiv Pratap Mishry
not here.

SHRI SURESH PACHOURI (Madh-
ya Pradesh): Sir, ....

SHRI PRAGADA KOTAIAH (Andh-
ra Pradesh): Sir, I would like to say a
few words on this Bill.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): Let the hon, Member speak.,
Then there is a list with me. I have to
exhaust that. Only then you will ~‘be
given an opportunity,

rﬁa’rg&w qaldt @ AZEA, FATR
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DR. NARREDDY THULASI RED-
DY (Andhraz Pradesh): Mr. Vice-
Chairman Sir, “Telugu is the language of
Telugu people and I am their ruler.
One should learn the language to know
the beauty of it, which is praised by all
the kings and it is the best of all the
languages.”

This was said by the great literary
poet, Emperor of Vijayanagar kingdom
Shri Krishna Dova Raya. Though our
Telugu language was praised vehmently
by the Emperor, I would now speak in
English, ”*

Sir, I whole-heartedly welcome the
Agricutural Workers’ Bill moved by
Shri N. E. Balaram to provide for the
payment of minimum wages and for wel-
fare of agricultural workers,

Sir, agricultural workers constitute a
major section of the organized labour of
our country, They constitute the back-
bone of the economy of our mother-
land. But they are the victims of unem-
ployment and undeg-employment, So a
comprehensive legislation for these agri-
cultural workesr is of great importance
and urgency because these people are
economically exploited and socially sup-
pressed for generations together. There
should be a regular revision of minimum
wages for agricultural workers. There
shoulg be the necessary infrastruclure
for effective implementation of the mini-
mum wages,

Sir, in most parts of the country for
the greater part of the year the agricul-
tural workers have no work, So there
should be @& provision for employment
guarantee for the agricultural workers.
There should be the Employment Gua-
rantee Board at the Centre which pro-
vides alternative scheme of employment
for these workers. The rural agricultu-
ral workers should be dientified be-
cause the bona fide workers only
should get the benefits.

Sir, regarding pension the Govern-
ment employees, while they are in
the tenure of employment get satisfac-
tory -

*English translation of ‘the rdmark%t
made in .Telegu. : .
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tory wages. After retirement they are
getting pension, If they die  their
widows are getting pension, But re.
garding agricultural workers, while
they are in a position to work they are
not in  position to get work, When
they are not in a position to work be-
cause of their old age, there is nobody
to look after them. What g pity! How
unfair it is! So the agricultural wor-
kers should be ©provided a pesion
scheme after the age of 58 at the
date cf at least Rs. 300 per month.

Sir, regarding family planning, if a
Government employee  undergoes
tubectomy or vasectomy, that is, per-
manent methods of sterilisation they
will get Rs. 140 or Rs, 145 per tubec-
tomy and Rs, 125 for a vasectomy.
After that hey will get monthly in-
crements. But while coming to the
ordinary people, especially agricul-
tural workers, they will get Rs, 120
for vasectomy or Rs. 140 for fubec-
tomy. That’s all, They are not getting
monthly increments. Why this discri-
mination? There is nothing more un-
fair, unjustified or unreasonable in this
world thap this, These are the people
who are going to the fields. They are
not getting monthly increments, Those
people who are sitting under the fans
are getting monthly increments. Why
is thig s¢? So this shoulg be equal to
all. Either you remove the incrementg
to them or give increments to al] other
people who undergo the permanent
methods of sterilisation, either tubec-
tomy or vasectomy,

Sir, now I come to accidenta] bene-
fits, The agricultural labour is prene
to orthopaedical injury, fractures, dis-
location and tetanus. Sometimeg they
get snake bite or scorpion bite. So, the
agricultural labour is prone tg acci-
dents. Therefore, accidental benefits
should be provided for the agricul-
tural labour, So alsc maternity bene-
fit. There shoulg be Provident Fund
Scheme for them. There should be
medical facilities housing facilities
and creation of 5 welfare fund, These
schemes should be provided for the
agricultural workers,

[17 AUG.

1990]
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There should not be discrimination
against women in regard to remune-
ration or wages. There should be
safeguards for the protection of child
labour in agriculture. Then there
should be appropriate advisory and
monitoring bodieg at the cenira) level,
State level and the district level by
involving the representatives of the
agricultural labour,
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Sir, with these few suggestions, I
conclude my speech, T  support the
Biil.

PROF. CHANDRESH P, THAKUR
(Bihar): Mr. Vice-Chairman, Sir, 1
rige to react to thig Bill by Shri Bala-
ram, There are problems in relation
to the approach towards the whole
agricultural labour in this country. Mr,
Balaram is a good friend. The Minis-
ter-in-charge and his colleague the
Deputy Minister, are both from my
s0il. So, I am enthusiastic in support-
ing them, But I will be less than
honest professionally if I gave an un-
qualifieg supbort,

I totally agree with Shri Balaram
when he gays that the condition of
agricultural labour js not good. Bui I
begin to part company with him gra-
dually wken hig approach is totally
protective and welfare oriented rather
than promotive, I haye rome reasons
for that. Firstly, the problems of
agricultural labour are not new, They
have been there. It is not true that
not much hag been tried and some
achievemenis made. There %Yas been
considerable effort and  substantial
improvement in the conditions of em-
ployment in some regions the level of
wageg and income for workers. Over
the last four decades, we have gathe-
red balance of experience azad there
should be some learning from that. I
submit to the Minister and the House
that simple legislation is no progress,
That should be one learning because
like any other effort towards legis-
lation it may turn out to be a non-
event in the sense that you would
have voted or the Minister would say
that *in due deference tp the Mem-~
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berg I promise that I will bring a
comprehensive legislation in the
Touse”, Mr, Balaram would withdraw
and we would go through the ritual.
But the fact of the matter ig that it
vequires a totally revised approach
towards the problem of agricultural
labour.

First choice is to make it legal, pro-
tective and wellare oriented. That is
one pack, The other pack is the deve-
lopment of agriculture, Unless you
create conditions for more expanded
and gainful employment in agricul-
ture through the improvement of the
quality of agricultural operation, if
will remain a non-event. Thirdly,
agriculture on itself will not be gble
to sustain such a work force. So, we
need simultaneous opportunities in the
non-farm areag so far as the rural
economy of this country ig concerned.
Essentially, it is related to the larger
issue of developmental pattern, the
base of development and the qual@ty
of that development ang opportuni’gxes
for income and employment emerging
out of that, There is the problem of
numbers, Very ‘large numbers, 75
million agricultura] workers, are there
depending on which ecount you are
taking. Maybe it ig still an under-

- estimate. The number has to go down.
“How does the number go down? One
is the population rule, But the other
rule is shifting of the labour force
from agriculture to -non-agriculture
operations, There ig a structural im-
balance in the Indian economy. GNP
contribution from agriculture is around
30 per cent but the man-power load
in the country so far as the agricul-
tural operations are concerned is
around 78 per cent. Unless there is
transfer of population and a total
occupational shift in termg of non-
agricultural opportunities for workers,
it will be difficult to get the benefifs
of the ¥ud that the House is looking
forwar¢ o, The relative question is
that it is not employmet, it is not wage
employment, but it is a question of num-
ber of davs of gainful employment, We
are averaging at about 100 days’ work.

/
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China has already achieved 150 and try~
ing 175 days. And it is only when the
number is less and the number of gainful
employment days out of 365 is substan-
tially improved that the relevance of wage
rate comes because finally the income is
determined by the supply-demang nexus.
Legislation is just a means, Administra-
tive support is ons more additional means,
Unless the pre-conditions for the laws to
be effective are there in a reasonable mea-
sure, much of the intent of legislation will
remain on the statute book or may be in
the hands of the field administrative staff
involved with the enforcement of the
law. So, Mr. Vice-Chairman, Sir, in
agricultural area, T suggest for the consi-
deration of the Minister or Shri Balaram
that we cannot run away from the duality
of desirability versus feasibility.  There
can be no two opinions that we need to
promote the economic and social condi-
tions of the agricultural workers; where-
ever they are and in whatever conditions
they are, they are not very happy But
we cannot in our enthusiasm ignore the
tonch-stone of feasibility. It is there that
I submit for your consideration that when
we are talking of agricultural labour, we
have to talk about three kinds of agricul-
tural labour, One is that which is wage-
employed, ‘the other is that which is self-
employed. Then the other category of
agricultural labour is:in occuvatienal
.overdap an inherent occupational
overlap, People are  wage-employed
for the part of the time, and
for the other part they are
self-employed,  particularly the marginal
farmers, That is the condition because the
farms are so limited that they are not able
to get sufficient income out of that, As
a result, part of the time they work for
others, Then the further involved issue
is that the members of the marginal agri-
cultural rural family are farm workers
also. They are not wage-employed. There
is no book-keeping in the domestic budget
which Shows that ‘my wife has contribu-
ted so much or my husband has contribu-
ted so much, the younger brother or the
younger sister has contributed so much.”

So, the issues are very complex.
Then, if we take one of these
ckages, the other ig the Iarger

armetrs, the kulak clagg oOr the farmers
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who are smailer in size, yet in the green
belt area, their conditions are different.
The question of capacity to pay is irre-
levant thers, I totally agree with one of
the sub-cornmitiees of the Ministrty of
Labour's Consultative Committec  which
has uuggested that the minimum wage
should not be related to the capacity to
pay. It is unrcalistic, Nobody can pay
more than what he can. It is a fact of
life, This does not mean that there are
not many employers in the agricultural
field who do not have the capacity to pay
because the return on investment in agri-
culture in the green belt area
has  substantially improved but
correspondingly  the level of
earnings of agricultural labour has
not increased. So, there is an element of
exploitation there, But so far as the mar-
ginal farm is concermed. umless the infra-
structure in agriculture, unless the crop-
ping pattern, unless the market support and
post-harvest technology and other kinds of
things are brought to bear the benefits o
their advantage, the secondary effect of
giving additional income and employment
opportunity to the agricultural worker will
not be a feasible step,

Mr, Vice-Chairman, Sir, my submission
is that we do not need more laws. We
need better laws, We don’t only need laws
i~ decorate the statute book or to go on
the agenda of the Government or the
individual Member saying that ‘I promo-
ted so many enactments’. The whole ques-
tion is: What are you getting out of those
Acts? How can we get more out of the
existing Acts? Legislation is just a begin-
ning of the story, What kind of adminis-
trative support arg we providing for the
enforcement of thaty And what kind of
field realities will help or hurt the efforts
of the enforcement machinery so far as the
enforcement of the agricultural minimum
wage 15 concerned? Sir I have spent large
part of my professional Ife looking at the
problems of labour I know there are pro-
blems at micro level, there are problems
at macro lavel,

SHRI MOTURU HANUMANTHA
RAQ: What about the mechanism?

PROF. CHANDRESH P. THAKUR:
T am coming to some of those aspects.

|1/ avuG.
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The facts remains that there is varia-
tion in agrcultural wages in India, from
the highest in Punjap to the lowest per-
haps, in Andhra Pradesh, depending upon
which figure you are looking at, The fig-
ures which I have shown that ip Punjab
it is Rs 33.30—this is for the year 1987
—whereas it is only Rs. 8/- in Andhra
Pradesh, It is a good illustration, Is it
that the Andhra Pradesh Government is
not able to enforce it? Or, is it that the
workers are not asking for it? It is the
guality of agricultural op=srations in Pun-
jab versus the quality of agricultural ops-
rations in Andhra Pradesh or Bihar or
U . P. that makes all the difference. If
you create conditions for the same kind of
agricultural operations in other regions
like in Punjab, T bet that without any
legislation, there will be a marked imp-
rovement in the capacity to pay as well
as demonstrated improved income levels in
the case of agricultural workers in those
regions, Tt is a question of providing cor-
responding infrastructure  support which
will tone up the quality of agriculturat
nperations,

Mr. Vice-Chairman, Sir, T have sat en
mapy wage fixation committees, or, re-
viewed the workng of legislations in ome
State or the other in my other capacities.
It seems to me that there is scope for
some toning up there because the basis is
already there in regard to the revision of
minimum wages. One is, you take a fixed
periodicity; five years, three years, The
other is, you relate it to the increase in
the cost of living, One of the sub-com-
mittee’s recommendation ig that if there is
a 50 point rise in the cost of living index,
regardless of the time interval it should
be revised T suspect that the revision is
not taking that course, It is still suffering
from admimistrative intertia in several of
the States. Tt is not taking into considera~
tion the erosion in the purchasing power
compared to the last-fixed rate and it is
not taking into consideration the urgency
to revise it upward in consonance with the
increase in the price index so as to restore
the real purchasing power in relation to
whatever was the rate fixed earlier This
simply means that the administrative
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framework within the existing legislation
needs io be streamlined and made more
functional and more respomsive to the
ground realities in agricultural operations,
{(Time-bell)

Mr. Vice-Chairman, Sir I wpuld
submil again that even with the most
realistic wages the most efficient ad-
ministrative machinery wil} feel diffi-
dent, if not baffled, when it sees the
real situation. What is the real situa-
tion? The demand ig much legs than
the supply and this leads to 5 situa-
tion which we all hate, which we all
know, but never realise that thi mini-
mum that we fix turns out to be, in
reality, the maximum in the region.
Why? Becauge it is more than the
minimum in the area, because the
agriculturist does not have thie capa-
city to pay more than that.

The second thing which takes place
is to get the quality of farming im-.
proved and if you insist on unrealistic
minimum wage, there is a tendency
tor supstituting capital with labour,
-There-ig a trend towards mechanisa-
tion all over the world. This tendency
-is there in Indig also.

Then, if you have unrealistic wages,
"you are giving power g the enforce-
ment machinery and it is a matter of
judgement, or it is a matter of opinion,
if you want to be generous to the en-
forcement machinery; they should try
and enforce and we bless them to
succeed. But the other part is that they
_can convert this power noi{ in getting
the enforcement of 5 proper wage,
but ip extracting ‘a price. This will
create a situation whick will encourage
malpractices among the field staff so
far as the administrative machinery
iz concerned,

The fourth possibility that will arise
because of unrealistic wage fixation
is the possibility of region-based social
and economic conflicts gng it will also
give rise to a new form of exploita-

tion of agricultural workers. When I
say this, let me not be misunderstood,
I am not against any improvement in
the quality of life, in the working and
living conditiong and wages of agri-
cultural workers, I am only caution-
ing ‘hasten slowly’. And do not put
all your eggs in one basket, that is
the legislative basket, Legislation
declaration of the intention of the
soctety but much of the work hag to
be dane pre-legislation and post legis-
lation. So, T wouly submit that in
pursuance of the objective to promote
the economic life and statug of the
agricultural worker the Government
and the non-Government machinery
should consider the possibility- of im-
proving the quality of agriculture all
along the route  improve the possibi-
lity for non-farm employment oppor-

tunitieg and let the workers get orga-
nised.

Now. there are some trade union
leaders here, Trade unions have al-
ways shouted with hoarse voice that
they would like to support the weaker
ang the weakest but in reality their
eflorts are directed towards serving
the interests of those who are better
off. Almost all trade unions, regard-
less of ©political pursuation, have
failed in providing protective umb-
rella tg the agricultural tabour not
because the need is not paramount
but the organisational cost 1n exten-
ding protective umbrella to agricul-
tural labour ig much beyond their
capability, I would not like to impute
motives.

SHRI MOTURU HANUMANTHA

RAO: Apply the same measure to all
classes,

PROF, CHANDRESH P. THAKUR:
What are you suggesting? (Inferrup-
tions). 1 am suggesting thai ip deve-
loped region you may enforce what-
ever legislation you have but in other
regiong do not create conditions for
the non.implementation of the Acf.
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We know it is difficult to enforce
such legislations. We do not need more
laws, we need beiter laws. We do not
need laws, we need qualitative im-
proveq enforcement of law and en-
forcement of law iz not unrelated to
the field rigours, regardless of the
administrative rigours that you might
provide, the inspectorate staff that
vou might let loose in the field,

. In the end Mr, Vice-Chairman, I
would submit three things. I am all
for the betterment of the economic
and social life of agricultural workers.
Secondly, the condifions of agricul.
tural worker throughout the country
are pot uniform, not homogenous.
There are gome regions where agri-
cultural workerg are belter off and
there is scope for their life to be still
hetter off without further legislation,
by simply more rigorous enforcement,
but there are other parts where the
ground reality ig so difficult that sheer
legislation and toning of the admini-
strative machinery will be very limi-
ted or of g limited effect. Therefore,
efforts should be directed towards
improving the quality of agricultural

. Operations,

The third is, in the ultimate analy-
sis, to. provide a bettey nexug between
supply and demand we have to create
on an urgent basis extended income
and employment opportunities in the
non-farm sector so that ultimately we
are able to transfer the population
pressure from agricultural to non-
agricultura; area.

The last poinl is, much of thal
which needs to be done ig known to
everybody, to the previous Govern.
ment gng to this Government, It must
have beepn discussed from almost all
forums. The very fact that the prog-
regg is not being made should alert
us that there are some problems, This
s not to suggest that more and better
efforts should not be made but such
efforts should not be devoig of reslity.
Thank you.

[17 AUG. 1990]
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SHR1 GOPALSINH G. SOLANKI
(Gujarat): We know that our nation
ig an agricultural industry where
more than 80 million agricultural
labourers are working, that is, 10 per
cent of the whole population. Ang the
most miserable thing on their part
is that they just get only 60 {o 70 days’
wages throughout the year, Where
there is irrigation they would get not
more than 120 days wages, Particular.
ly, the Government had been trying
right from the beginning to introduce
such a Bill and tg enact such laws.
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Butl, unfortunately_ it has been pen-
ding right from 1986. The Parliament
hag also constituted some Committees
which gave some reports also. But I
would like to submit that bonded
labour system, particularly in Bihar,
UP, and other parts like Madhya
Pradesh, has not been zbolished. Still
bonded labourers are working there.
They do not get their particular wages-
And we fing this not pnly among the
agricultural labourers, but the -Gov-
ernment is doing. no, better in other
ﬁelds In the Postal Department for
example, the Extra-Departmental
Agents do not get pension or gratuity.
Thzy have to work throughout the
day right from eight in the morning
to enght in the evening. In the same
fashion_ the agricultural labour hag
not been benefited. They do not have
a house to live in, clothes to put on
and £ 4 ty ert Therefore, 1 would
request the hon, Minister ta introduce
the group insurance scheme for the
labourers, The labourers who have
worked with one agriculturist or land.
lord in one-season must be employed
by them for the mert season also and
after attaining the age of 55, they may
be given gratuity and pension tq live
rest of their life. Also some accident
benefit must algg be given,

For child workers and alsg for
adults, the working must not be for
more than six hours with half an hour
or one hour rest. Not only that, we
have come acrosg many 1nc1dents of
exploitation in Maharashtra, parti--
cularly in Dhule district, In Gujarat
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also, we find exploitation and because
of this exploitation_the labour is mig-
rating from one place to another place,
from one State to another State, from
one district to another district and
now we are experiencing thz migra-
tion of labourer from this nation to
countries abroad also, To stop these
particular activities, mere passing of
legislation will not be enough. There
must be implementation of these
schemeg immediately after the enact-
ment. Then and then alone this parti-
cular Act will be very much benefi-
cig] from the point of view of the
workers.

Thank you very much.

THE AGRICULTURAL  WORKERS
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FARE) BILL, 1986—Contd.

SHRI TINDIVANAM G. VENKAT-

RAMAN (Tamil Nadu)¥ Mr. Vice-

Chairman, ‘Sir_ for the last 42 years we
have been saying that agriculture is
the backbone of cur country, But it is
regrettable that nothing worthwhile
has been done for the betterment of
the .agricultural workers, While wor-
kers engaged in factories and cons-
truction of buildings get Rs. 30 to 40
as Wage Per day, the workerg em-
ployed in agriculture get only a
meagre amount. They get only a pit-
tancee like alms.

Hon’ble Member, Shri CP, Thakur
made a very valid point. e said that
the wage of agricultural workers
should be fixed according to the ece-
nomic and wage structure of the
region. I fully endorse this view. In
places whera there in less number
of workers, the demand is greater and
the wage is higher, But in places
where the population is high, the
workers are more than the demand,
Kience less wage. This anomoly that
is disadvantageous to workerg has to
be removed. This is possible only if
a legislation is brought by the Centre

*English translation of the Original
speech delivered in Tamil,




